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 the  Ghair  about  this.  Has  the  Chair
 kept  a  count  of  all  such  Bills,  about

 After  all,  if  there  is  a  provision  for  2
 days’  prior  notice,  there  is  some  meaning
 attached  to  it.  The  meaning  is  that

 aspec'
 not  given  that  required time,  it  is  obvious
 that we  are  not  in  a  position to  do  our
 job  properly.  Phe  Chair  hastobe  the
 guardian  of  our  interest  ;  and  if  the
 Chair has  not  told  them  that  that  ought
 not  to  have  been  done  then  the  Chair  is
 not  being  fair  to  the  House.

 MR.  DEPUTY-SPEAKER  :  I  know
 that.  This  Bill  was  kept  in  the  Library on  the  29th—two  days  prior.  At  the  Pub-
 lication  Counter,  it  was  distributed  on  the
 agth; it  was  also  sent  to  the  Members on the  aoth  night;  it  was  distributed  on  the
 agth  night.  During  that  day,  it  was
 kept  at  the  Publication  Counter.

 SHRI  SHYAMNANDAN  MISHRA  :
 That  does  not  complete  two  days.

 MR.  DEPUTY-SPEAKER  :  Today is  the  gist.  Mr.  Ravindra  Varma.

 SHRI  SHYAMNANDAN  MISHRA:
 No,  Sir......
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 a  Bill  further  to  the  Supreme
 Court  Judges  (Conditions  of  Service)

 SHRI  RAVINDRA  VARMA  :  I  in-
 troduce}  the  Bill.
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 THE  MINISTER  OF  PARLIAMEN.-
 TARY  AFFAIRS  AND  LABOUR  (SHRI
 RAVINDRA  VARMA  :  On  behalf
 of  Shri  Shanti  Bhushan,  I  to  move  for
 leave  to  introduce  a  Bill  te  amend
 the  High  Court  Judges  (Conditions  of
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 “  That  leave  be  granted  to  introduce a  Bill  further  to  amend  the  High
 Court  Judges  (Conditions  of  Service)
 Act,  19

 Tha  motion was  adopted.
 SHRI  RAVINDRA  VARMA  :  हे

 introducet  the  Bill.
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